HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: €92 &) 302S RGILP Dated: (& /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Abdul Raouf Khan
S/o Shri Mohd. Younis Khan
R/o Village Gunthal Mohalla Ustdaan Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-322-2025 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order \—//bw‘_s

(Mohammad Yasin Eelgh

Regls@iAdmmlst ation
No: 217732~ Yo /RG/LP Dated: [§ /06/2025 M

Copy forwarded to the: -

Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Poonch

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Abdul Raouf Khan, Advocate

...... for information and necessary action.
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Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* K%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:[B24 el 2625 /RGILP Dated: '€  /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Abhijeet Sharma

S/o Shri G.L Sharma

R/0 45/C, Lane No. 23, Bhawani Nagar, Janipur Tehsil and District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-323-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \\_//g,)_olS

(Mohammad Yasin Beigh)

Registrar Adminisgration
No: 217Yl-Y€ /RG/LP Dated: |4 /06/2025

Copy forwarded to the: -

il Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Abhijeet Sharma, Advocate
...... for information and necessary action.

/
Y ! "_’,r-O{flS
Reglzéir Administration

pt’



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

S

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (89S o 2025 RGILP Dated: € /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Abhimanyu Singh
S/o Shri Rajesh Kumar Singh
R/o Village Chhan Matlooni, Tehsil Ghagwal District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-324-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order A P
\/ﬁog“lﬁls

P I
(Mohammad Yasin Beigh)

Registrar AdminisZation
No: 31749 — S 6 /RG/LP Dated: (6 /06/2025 @/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2: Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Samba
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Abhimanyu Singh, Advocate
...... for information and necessary action.

Lo\ _eteors
Regis@rjr Administzii;;/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* N R

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [8%4 61962 S5 IRGILP Dated: /& /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Abhishek Sharma
S/o Shri Radha Krishan
R/o Village Mela Tehsil Hiranagar District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-325-2025 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/”{%ﬁ

— \
(Mohammad Yasin Beigh)

Registr@Adminis ation [
.
No: 21F$S73-6Y /RG/LP Dated: /4 /06/2025

Copy forwarded to the: -

s Principal District and Sessions Judge, Kathua

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Kathua
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Abhishek Sharma, Advocate
...... for information and necessary action.

o2 s
" \M
Rwist@dministr%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [B4F ¢ 2025 IRGILP Dated: /¢ 106/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Abid Chowdhary
S/o Shri Mohd. Farooq
R/o Badhal, Tehsil Khawas, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-326-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
k-0 25

(Mohammad Yasin %elgh)
Registrar Admlnllsgitlon

No: 3 6 S—T2 /RG/LP Dated: (£ /06/2025

Copy forwarded to the: -

1z Principal District and Sessions Judge, Rajouri

2, Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Abid Chowdhary, Advocate
...... for information and necessary action.

K’/m
Regls r Administration

-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* K%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (8428 T/J.Do“)—f IRGILP Dated: /¢ /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Ms. Aditi Katal

D/o Shri Romesh Kumar

R/o0 Kirmoo, Tehsil Ramnagar District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-327-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order w@ -
(Mohammad Yasin Beigh)

Registrar Administration
/
No: 3773~ &80 /RG/LP Dated: /& /06/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi

8. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4.  President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Aditi Katal, Advocate

...... for information and necessary action.

Reg \a/w%/m
Reﬁr dministgtion




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) .

* R %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [€2¢ e(}floaf IRG/LP Dated: /€ /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Ms. Aditi

D/o Shri Jagan Nath

R/o Rasligadheram, Tehsil Basantgarh District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-328-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order ’~ NS

(Mohammad Yasin Belgh)

Regls@i' Administration
No: 2118 (- R€ /RG/LP Dated: /6 /06/2025 g‘“

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Aditi, Advocate

...... for information and necessary action.

S
I?Mmstr%



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* xR

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: |¢0e of 262 IRGILP Dated: (6 /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Adityavir Singh
S/o Shri Gajinder Singh Gulati
R/o Village Matta Tehsil and District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-329-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order Wﬁ
o0

(Mohammad Yasin Beigh)

Regl@tr/ar Adminis t|on
No: 37849 —9€ /RG/LP Dated: (& /06/2025 /Z

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kishtwar

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Adityavir Singh, Advocate

...... for information and necessary action.

’

wu’*
Reg@ar Admmlstrzlzg‘b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L S

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [26] o] 202 JRGILP Dated: (¢ 106/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Ahmed Ziya Siddiqui

S/o Shri Syed Ajaz Ahmad

R/0o H.No. 96, Ward No.1, Astan Paien near Parade Ground Tehsil and
District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-330-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
it

(Mohammad Yasin Beigh)
Registrar Admmlsﬁon

No: 2/719%-ReY /RG/LP Dated: ¢ /06/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Ahmed Ziya Siddiqui, Advocate

...... for information and necessary action.

Ny

" /JI/S O() 15

Regls@r Admlnlstrgtlon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 1202 e]2o25 /RGILP Dated: (4 /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Mr. Akarshak Saroop
S/o Shri Sanjay Sharma
R/0 Ward No. 10, Rampur Tehsil and District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-331-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order s ]
y e

— s
(Moham Yasin Beigh)

Regis@Administ tion
No: 3| K6S- |2 /RG/LP Dated: /6 /06/2025 K"ﬁf

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4.  President, District Court Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Z Mr. Akarshak Saroop, Advocate
...... for information and necessary action.

— ,,4/:3’ OQF ~
Regj@ar AdminiStthiOn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3| &I3—20 &} %3IRGILP Dated: /¢ /06/2025

It is hereby notified that vide High Court Order Dated 05.06.2025

Ms. Ambra Verma
D/o Late Shri Ashok Verma
R/o H.No. 153, Pacci Dakhi, Mubarak Mandi Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-332-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order | w
(Mohammad Yasin Beigh)

Regis@liAdmini tration

4

No: 31813 —26 /RG/LP Dated: (8 /06/2025 2“’5’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

3, CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ambra Verma, Advocate

...... for information and necessary action.
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Registrar Admmlstratxci:\ﬁ/
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